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C.P No0.60/2013

Present: Hon'ble Member (J), Shri M.B. Gosavi

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 3R° SEPTEMBER, 2018, 10:30 A.M
Parmeshwar Das Agarwal & Ors.-Versus-Singhal
Enterprises Pvt.L.td & Ors

Under Section 397/398
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ORDER
Ld. Sr. Counsel for the petitioner appears. Ld. Counsel for the respondent

nos. 2 to 4 also appears. It is submitted at bar by both the Counsels that the
matter is settled between the parties and terms of settlement dated 18.01.18 are
filed in the Hon’ble High Court. In view of the settlement, Ld. Sr. Counsel for the
petitioner seeks liberty to withdraw the petition. Permission is granted. CP
No.60/2013 stands withdrawn and disposed of alongwith all 1As, if an}pending.
also are disposed of. <d
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